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THE      VICE-CHAIRMAN (SHRI 

M. P. BHARGAVA) :  The question is:. 

"That  the Bill  be passed." 

The  motion was adopted. 

THE       VICE-CHAIRMAN (SHRI 
M. P. BHARGAVA) : We move on to the 
Delhi High Court (Amendment) Bill, 1969. 

THE DELHI HIGH COURT (AMEND-
MENT) BILL, 1969 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS. (SHRI K. 
S. RAMASWAMY) : Mr. Vice-Chairman, 
Sir, I beg to move : 

"That the Bill to amend the Delhi High 
Court Act, 1966, as passed by the Lok 
Sabha, be taken into consideration." 

Sir, under Section 5(2) of the Delhi High 
Court Act, 1966, the Delhi High Court has 
ordinary original civil jurisdiction in every suit 
the value of which exceeds twenty-hve 
thousand rupees. Under Section 17(3) of that 
Act the Delhi High Court has such original 
jurisdiction in respect of the Union territory of 
Himachal Pradesh also. After the establishment 
of the Delhi High Court it was found that the 
limit of twenty-five thousand rupees for civil 
suits was too low a figure for such a big 
metropolitan city like Delhi, and that the Hif?h 
Court had started accumulating arrears. It was 
therefore considered necessary, in the interests 
of speedy disposal of work in the High Court, 
that the present limit of twenty-five thousand 
rupees for original suits should be raised, and 
the High Court should have ordinary original 
civil jurisdiction only in suits whose value 
exceeds 
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[Shri K. S. Ramaswamy] 
fifty thousand rupees. Consequently, the 
arbitration jurisdiction of the High Court will 
also, under the Arbitration Act, be 
correspondingly raised to suits whose value 
exceeds fifty thousand rupees. The Chief 
Justice of India and the Chief Justice of the 
Delhi High Court have strongly recommended 
this proposal. 

In Article 112(3) of the Constitution 
relating to expenditure charged on the 
Consolidated Fund of India, there is no 
provision made to include the salaries and 
allowances of Judges of the High Court for a 
Union territory. So this opportunity has been 
taken to provide for the salaries and 
allowances of the Judges of this High Court to 
be charged on the Consolidated Fund of India. 

Sir, this is the simple object of- the Bill and 
I hope the House will agree to take this Bill 
into consideration. 

The question was proposed. 
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SHRI    K.        CHANDRASEKHARAN 
(Kerala) :   The main    purpose of this measure, 
Mr. Vice-Chairman, Sir, is to reduce the 
number of civil suits  that are triable  by  the  
Delhi  High  Court. Instead  of the limit being 
twenty-five thousand rupees, as is the case at 
present, hereafter only suits of the value 
exceeding fifty thousand rupees can be filed.    
The reason is obvious; the work of the High 
Court is being reduced so that the number    of 
pending suits in the High  Court can be  
reduced     Sir, the problem of mounting arrears 
in the various   High   Courts   in   the   country 
and in the Supreme Court here is not a    lone    
problem.      The    arrears    are mounting not 
only in the top courts of the country    but    
generally in various other courts of civil, 
criminal and subordinate jurisdiction also.   
Even at the Government level,    whether it be  
the State Government or the Central Gov-
ernment,  if  one takes the number of pending 
files    in each    Ministry or in each Department  
of    Government,  we would   set  a     very  
large    number  of pending files which await 
disposal by Government.    But in the case of 
the courts the problem is slightly different 
because it has  often been stated 'hat justice 
delayed is justice denied.    It is 

therefore necessary, Sir, to ge into the question 
of    mounting    arrears in our High Courts    and 
the    eradication  of such arrears not by the    
introduction of small measures like this confined 
to a particular High Court.    I know that this is 
confined to the Delhi High Court but I would 
suggest that the problem has got to be tackled at 
a higher level. The problem cannot be    solved 
by increasing   the    number of    Judges.    In 
many of the High Courts we have increased the    
number of    Judges large enough but the cases 
are not being disposed of because even if you 
increase the  number  of    Judges    the work  is 
largely confined in the hands of a few lawyers 
and they will not be available for conduct of 
cases and there are all sorts of practical 
difficulties.    I would therefore suggest that 
there should be no   original     jurisdiction    to  
try  civil cases    with    any    High    Court.    
This Delhi High    Court    (Amendment)   Bill 
ought to have incorporated a provision to 
remove the original jurisdiction  of the  High  
Court in  so  far  as  trial  of civil    cases    are    
concerned.    Quite  a number of High Courts in 
the country, Sir, are not having such original 
jurisdiction.    Some of the Presidency High 
Courts  had   such   original  jurisdiction but the 
Madras High Court has taken it    away.      A    
number of    new High Courts  are not having    
such jurisdiction.      Calcutta    and    Bombay    
retain such jurisdiction and there are a number 
of Judges sitting    on  the original side of    
those High    Courts.    But  we have  found  it    
by  and    large  in  the country as a whole a fair 
practice to entrust the trial of cases of unlimited 
jurisdiction to our Subordinate Judges and after 
the    Subordinate Judges try these cases there is 
a cycle of appeals provided  from  their    
decisions  to  the High Court and to the Supreme 
Court. I would therefore suggest that this Bill 
ought not to have been merely for giving an 
upward.limit to the jurisdiction of the Delhi 
High ourt to begin with but  should  have  
completely  abolished the original    jurisdiction   
of  the High Court. 

Sir, with the way in which litigation is 
increasing in the country at the High Court 
level there cannot be any 
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jurisdiction at all except in regard to matters 
of a purely constitutional nature arising under 
articles 226, 227 and 228 of the Constitution. 
I would therefore submit to Government that 
the jurisdiction to try original cases on the 
civil side, on the criminal side and on the 
companies side that exists creates delays in 
the High Courts and it reduces the number of 
Judges available for dealing with civil and 
criminal appeals and constitutional cases. 
This original jurisdiction should be taken 
away from the High Courts ; then only it will 
be possible for Government to deal 
eifectively with the problem of mounting 
arrears in our high Courts. 

In so far as this Bill does not seek to take 
away the original civil jurisdiction of the 
High Court certainly this measure has got to 
be opposed but in so far as it takes away a 
large part of the original jurisdiction the mea-
sure need not be opposed but certainly this 
measure cannot be supported except with an 
amount of anxiety that even with this 
measure the arrears in the Delhi High Court 
are not likely to be in any way substantially 
reduced. 

Thank you. 
SHRI K. S. RAMASWAMY : Sir, I am glad 

that hon. Members have welcomed this Bill 
though the hon. Mr. Chandrasekharan has 
objected to the original jurisdiction of the High 
Court. This original jurisdiction was conferred 
on this High Court under the Delhi High Court 
Act of 1966 and at that time this was discussed 
here threadbare before this jurisdiction was 
conferred on the Delhi High Court. The object 
of conferring original jurisdiction is that 
important cases of substantial value should be 
heard and disposed of by the High Court. A 
large number of suits come up especially in | a 
city like Delhi concerning various matters and 
it was thought that better justice will prevail if 
they were heard in the High Court. Hon. 
Members have made suggestions for reducing 
the arrears of the High Court. The Government 
is constituting a Committee of three Judges 
with the Chief Justice of India as Chairman to 
go into 

the causes of the arrears and to suggest some 
remedies. They will take into consideration 
all these suggestions. 

Regarding the working time of the High 
Court, it is fixed by the various High Courts 
by the Chief Justices concerned and we 
cannot interfere in this matter but I hope the 
Committee will take all these suggestions 
into consideration. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) :   The  question   is : 

"That the Bill to amend the Delhi High 
Court Act, 1966, as passed by the Lok 
Sabha, be taken into consideration." 
The motion was adopted. 

THE VICE-CHAIRMAN (SHRI M. PI 
BHARGAVA) : We shall now take up clause 
by clause consideration of the Bill. 

Clauses 2 to 6 were added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI K. S. RAMASWAMY : Sir, I move 
: 

"That the Bill be passed." 

The question was nut and ine motion was 
adopted. 

MOTION  RE  THE   16TH,    17TH 
AND18TH    REPORTS    OF    THE  

UNIONPUBLIC SERVICE 
COMMISSION 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : Sir, I move : 

"That the Sixteenth, Seventeenth and 
Eighteenth Reports of the Union Public 
Service Commission for the periods from 
1st April, 1985 to 31st March, 1966, 1st 
April, 1966 to 31st March, 1967 and 1st 
April, 1967 to 31st March, 1968, 
respectively together with the 
Government's Memoranda thereon laid on 
the Table of 


